[ CENTRAL ADMINISTRATIVE TRIRBUNAL
! BOMBAY BENCH

® :
\

, DATE OF DECISION: 30.1.1995

Shri Me.I.R.Sayyed oet 1
. s P etitionar
i _

Sfiri M.A.Mahalle

Chief Commissioner of Income=-Tax, .
““fkﬁﬁhayrj& et Respaidant

Shrl Suresh. Kumar for Sh.M.I. Satha

. pooBla s iy D
i .u: Lot k e :
I

f

- it s

The Hon’ble Shri Justice M.S.Deshpande, Vice Chairman
|
o i

The Ho%%ﬂe shri P.P.Srivastava, Member_(ﬂ)
| A
| :
I

1. ! To be referred tc the Reperter or not 9 e

Whethar it needs to ba circulatzd te ot har Banches of
|

| the Tribunat % , .
| @7Kf | ;£>//“//ﬁu)h—
[ : N A—

| (P,P.SRIVASTAVA) - - {(M.S .DESHPANDE )
MEMBER (A) VICE CHAIRMAN




A BEFORE THE CENTRAL ADMINISTRATIVE TRi@UNAiiéE%E)

BOMBAY BENCH, BOMBAY

0A LNO. B85/95

Shri M.I.R.Sayyed ess Applicant
v/s,

Chief Commissioner of Income-Tax '
(ﬁdmn.),chbay & Ors, + ¢+ Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S5.0eshpands
Hon'tle fMember (A) Shri P.P.Srivastava

Appearance

Shri N.H.Nahalle
Advocate
for the Applicant

Shri Suresh Kumar
for Shri M,I.S5ethna -
Advocats '

‘ for the Respondents

T BRAL JUDGEMENT Dated: 30.1.1995 .
(PER: M.S.Deshpande, Vice Chairman)

Heard the counsel., 3Since the applicant has

approachad tha Tribunal before action on the show cause

notice dated 21.12.1994 was completed, the application
.would not be maintainable., Liberty to the respondents

to complete proceedings arising out of the shouw cause

notice dated 21.12,1994 and to the applicant to exhaust

g the departmental remedies before approaching Tribunal.
The final order in this reépect will not be given effect
for a period of three wesks after communication of the B

final order, With this direction the DA, is disposed of.
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